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S\jm @7“ F’Mﬂ‘ | .ORDER NO,1,DATED 7-4-93,
@J) | Seen the retiti.n,Heard learned lawyer for v
/ W the petitioner,It is submitted by the learned lawyer

ulip |
ﬂ for the petitioner that the matter may be disposed
. % of by issuing a direction,prayed for in the Original
Pl% ,
' Applicatiaon,
‘E—“’ff =, Short facts of this case are that thepetitiomy
4’/ k |
' being a permanent resident of village B.W.pur§ has
applied to the Departuental Authorities for considera-
tion of his case for the post of EDBPM,B.N.pur, The
Departmental Authorities have called for names from
the Employment ExCchange and even though the name of
blie applicant is registered in the Employment Exchan-
Employment ExChange
ge, the Bepaxkxenkri/Authorities have no-t fomwarded
the name of the applicant ,The applicant,has male an
application directly to the Departmental Authorities,
But he apprehends that his case wiiX xmok may not be!

considered for the post of EDBPM,3.N.Pur,In view Of

this learned lawyer for the applicat suobmits that the
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0. A may be disposed of by issuing a direction ¢
to the Respondents to consider bhe candidature of

the applicant alongvith the names oOf perss

| fomwarded by the Employ ment ExChange.

wWe have heard Mr.P.K.Paihi,leared counsel
for the applicant and Mr, Ash ok MChanty, learned
Ssenior Standing Counsel for the Respomdents on whom
a copy Of the petition has been served, Follawing
the order passed by the HOn'ble Bigh Court 1;1 a
similar matter OJC No,10454 of 1997, it is ordered
that £iling of the O.A. shall not be a bar to
consider the case of the applicant, by the respondent
for the post Of EDBPM, B.N.Pur, «

with the above ooservations and directiong
the O;”A. is disposed of,No costs,

Hand over a copy of this order to the learped

counsels for both sides during the course of the

day.
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